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DATE OF DECISIONO3/6/6 

Shri Dhararnvir Anand & Others 	pet1tonerS 

Mr • K • • Zh aver! 	 Advocate for the Petitioner [s 
Versus 

Union of India & Others 	
Respondent 

1,1r.N.5.hevde 	 Advocate for the Respondent [s. 

CORAM 

The Hon'ble Mr.Justtce A.•Ravani 

The Hon'bte Mr. K.Ramamoorthy 	 : member (A) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not  

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 
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	 S 
1. Dharainvir Anand, 

Travelling Ticket 
Inspect.r, 
Chief Ticket Inspector 
Railway Station, 
Gohra. 

2. Yeshwant Tase,, 
Head Travelling Ticket 
Examire r, Chief Ticket 
Inspector, Railway Station, 
Vaolua. 

3. Baulal Prajapati, 
Seni.r Ticket Cellecethr 
Officer, Railway Station, 
Vaara. 

4. Jishk Gh.rpaie, 
Ticket Collector, 
Vaciara. 

(Advocate: Mr,K.S.Zhaverj) 

Versus 

Union of Iniia 
Through: General Manager, 
Western Railway, 
Churchgate, Brnsay. 

Divisinal Railway Manager, 
Pra tap na gar 
VaI.odara. 
Ramesh Punaliv Brahmane, 
Chief Tic]t, 
Inspector Office, 
Railway Stetior, Viramgarn. 

. 	 4. Parshettarn Kacharahui Parnwr, 
Chief Ticket Inspector Office (3G) 
Railway Station, 
Ahmeëaa-380 002. 

5. C)iuiailal Bhagwan Bhagat, 
Chief Ticket Inspector 
Office, Railway Station, 
Anari -388 001. 

. Chanulal Keshevial Rathod, 
Chief Iicket Insector Office, 
Railway Station, Ankleshwar. 

Ratilal Meghajihai Makwena, 
Chief Ticket Ip ctor Office, 
Railway Station, Nia-387 001. 

Ishawarhai S•mahai Ratheô, 
Chief Ticket Inspector Office, 
Railway Station, Vadeara-30 001. 

; Applicants. 
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. Rajnikartt Krushalal Waghela 
Travelling Ticket Inspector, 
C/•.Chief Ticket Inspector Office, 
Railway Station, (B.G.), 
Ah*dabad-.380 002, 

10 .Praviacharidra Ratilal Chandalawala 
Travelling Ticket Inspector, 
Chief Ticket Inspector Office, 
Railway Station (B.G.), 
Ahmedabad-380 001. 

11. Anilkumar Ambalal Makwaria, 
Ticket Travelling Inspector, 
Chief Ticket Inspector (B.G.) 
Railway Station, 
Aedabad-380 002. 	 * Respondents 

(Advcatez Mr.N..Shevde) 

R4L JUD8MENT 

0 
	

0.i.03/83 

per: Honble Justice Mr.A.P.Rayarii 	: Chairman 

The applicants are employees of Railway. 

Applicant No.1 is serving as Ttavelling Ticket 

Inspector. Applicant No.2 is serving as Head Travelling 

Ticket Examiner and Applicant No.3 is serving as Head 

Ticket Cllectr jfficrr and th applicant No.4 is 

serving as Ticket Collector. The applicants pray that 

the respondents be restrained from promoting any 

employees beL3aginq to SC & ST againB the reservation 

posts till such excessive promotions already made are 

wiped out as per law laid dawn by the Supreme Court. 

4) 
The jsie jnvolvj 	in this pe tition has been 

cevered by the decision of the Supreme Court in the 

case of Ajit Singh Juneja & Ors. Vs. State of Puajab 
11  

& Ors, One such case was decided by this Tribunal and 

it was carried befre the Supreme Court and therein 

( 	Supreme Court I s g-ivon the following orders. 
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' 	Leave grantec. 

The point invlved fr decision in this 

appeal as inicatedt the beginning of the 

impugned order made by the Tribunal is now 

settled by decisions of this Court, the most 

recent being Ajit Singh Juneja and Ors. vs. 

State of Punjab and ors.(19 	(2) Scale 52). 

t has been clearly held that the benefit of 

the accelerated seniority obtained on prmetien 

against any reserved vacancy to a candidate of 

that categry is nt availa)ile when relevance 

is of seniority for further promotion agairtt 

a vacancy in the general category for which 

pur pose the a sic inter se seniority *W pane 1 

seniority connts. To this extent, the iecision 

of the Tribunal has to Jae modified. The case 

of each prorootee has to koe examined in that 

light in accordance with the principle clearly 

stated in Ajit Singh's case. For this reason, 

the impugned order of the TriMmal is set aside 

and the rtter s remitted to the Central Adrnn. 

Tri)unal, Ahmedabad Beach for a fresh decison 

f OJt* in accardarce with law. 

The appeal is disposed of. No costs.* 

Tday we rove disposed 10 other matters lay 

giving irectior*s as Ibelows 
ci ) 

in view of the afre sail facts 	y the 

Supreme Court all these pe titions be disposed of 

with a directio;,i to the respoeLts te'zefix the 

seniority/promotion and take cnsequeritial actieri in 

/ 	
accordance with the law laid down Ivy the Supreme 

Court in the case of ALJit Sirigh Juneja ar. Ors. 
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vs.tate of Punjals and Ors. rerted in 199(2) 

scak 526, within a perid of three months from j11 l  

today. It is clarified that it lAr open to the 

employees concerned to make ik representation to 

the authrity cercerned pointing out the 

f law laid down by the Supreme Curt and the 

effect of the same on his/her seniority. Subject 

to the afaresaii oservatins given &]move all these 

cases are disposed of 

Beth the learned counsel surnit that in terms 

of the aforesaid direction, this jtitien can also 

be disposed of accordingly. The çetitien stars 
_ 

disoesed of in terms of the direction given herewtk. 

I 
(K.Ramamoerthy) 
	

(A.P .Rava ni) 
Mem]er (A) 
	

Chairman 

qW 
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